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LEAVE OF ABSENCE

MR. CHAIRMAN: I have to inform Members that a letter has been received from
Shri Rajeev Shukla stating that he will be unable to attend the House as he has to
proceed to England as Head of the Indian cricket team for the forthcoming Natwest
series. ...(Interruptions)... Please, let me finish. ...(Interruptions).. He has, therefore,
requested for grant of leave of absence from 20th August to 9th September of the
current session. ...(Interruptions)...

Does he have the permission of the House to remain absent from 20th August to 9th
September of the current session?

(No Hon. Member dissented)

MR. CHAIRMAN: Permission to remain absent is granted.

MOTION FOR ELECTION TO THE REHABILITATION COUNCIL OF INDIA

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MEIRA KUMAR): Sir, I move the following Motion:

"That in pursuance of clause (h) of sub-section (3) of Section 3, read with subsection
(1) of Section 4 of the Rehabilitation Council of India Act, 1992 (No. 34 of
1992), this House do proceed to elect in such manner as the Chairman may
direct, one Member from among the Members of the House, to be a Member of
the Rehabilitation Council of India".

The question was put and the motion was adopted.

MR. CHAIRMAN: A number of matters have been mentioned to be raised with he
permission of the Chair. Shri Jaswant Singh, the Leader of the Opposition.

MATTER RAISED WITH PERMISSION
Indo-US Civil Nuclear Cooperation Agreement

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH): Mr. Chairman,
Sir, I have been endeavouring to raise this issue for several days and, for one reason or
another, I was not able to do so. I do not wish to revisit that rather unpleasant chapter as
to why I was prevented from saying what I wish to share with the House. I refer here,
Sir, to the Chair, who is also good enough just now to give a ruling on how the
discussion, when it takes place, on the Indo-US Nuclear Agreement is to be done. Now
this Agreement has become an issue really of mounting concern and it is a matter that
has turned extremely curious. ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, are we discussing Nuclear Deal?
...(Interruptions)... Sir, are we discussing Nuclear Deal? ...(Interruptions)...

MR. CHAIRMAN: Please allow the hon. Member to proceed. ...(Interruptions)...
Please allow the hon. Member to proceed. ...(Interruptions)...
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7 ST AT AT (TSI ST &1, faeedl) : AR, 3179 $9h o1y f$qaer &1
TTgH IET &1 ...(TaeH)...

MR. CHAIRMAN: Please allow the hon. Member to proceed. ...(Interruptions)...
Please allow the hon. Leader of the Opposition to proceed. ...(Interruptions)... The Chair
has given a ruling on matters to be raised with the permission of the Chair. There are
other matters also to be raised. Please allow the hon. Member to proceed, so that others
can also proceed. ...(Interruptions)... The agreed procedure for this is that Members are
given the floor to have their say for three minutes. I would request you to allow the hon.
Member to proceed. ...(Interruptions)... You must let him proceed. ...(Interruptions)...
Please go ahead, Sir. ...(Interruptions)...

SR GO @RI (AT Q) : W), G9e BRI 197 HAA1 I8 93 gY &1 98 379
TSI A Pe fb I A1 Ufcruet & 9o < ....(FHH)... G B 9T HAt o) &t Bl
TSR 3R STD] heldd DR ....(FAH)...

SHRI S.S. AHLUWALIA (Jharkhand): I would like to just clarify that when the
Leader of the Opposition is speaking, there is no time limit.

ST AT RIS : R, <1 (7 BT FHY 9 IR A T2l BIAT 21 ... (FGLH)...

SHRI S.S. AHLUWALIA: This three-minute time is for Members, not for the
Leader of the Opposition.

MR. CHAIRMAN: Point taken. Please go ahead. ...(Interruptions)... Please go
ahead. ...(Interruptions)...

SNt ST YT AT : RIT MY AR fop 3199 STHI § IMRBT H RIT HRp MY A2
...(TGHT)...

MR. CHAIRMAN: Please allow the hon. Member to proceed. ...(Interruptions)...

SHRI JASWANT SINGH: Sir, it is my experience that the level of noise is in inverse
proportion to the content of reason when such interruptions take place. Every hon.
Member should permit me to say what I have to say. I am sure they themselves would
share the concerns of the House and I did say that it's a very curious situation that has
developed because national security, national interests, and the future of the country, for
the next half century or so — are affected. And if the extreme concern that has been
voiced by quite a variety of Members of Parliament, I think, there is reason for it. There
is a certain sequence of occurrences. It started with the hon. Prime Minister making a
statement...(Interruptions)...

it wftor *rseTe < B R, Bl AR L (TaET). .

MR. CHAIRMAN: Please, allow the hon. Leader of Opposition to proceed. ...
(Interruptions)...

Sl AT TR : IR, IMID] BT & ...(FEAIM)... ATD] AFART F I I8 &
o (FAIF)... GEER BRI HA ... ()., SEAd § ... (dYH)... SAP] diel T &
. (FAYT)... T 3 HR Bl Bl Rl T8l DR ....(TALT)... I<IT U& S2 d1ferd d
RETE ...(AGT)... < U&T I8 9119 B IET T .....(AGEH)...
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MR. CHAIRMAN: Please, sit down and allow the Leader of Opposition. ...
(Interruptions)...

3t SEFREE qifYT ([T ¢ IE SR SR § LL.(HaM).. I8 SOf}T SR §
...(STGET)...

it yftor TSI © ) (G, .

st e WRTS : US T L (ag).. 98 T SR &1 SR sd! e |
firet T o5 SR offaR & &1 Sl S 9l &, T e ....(FGHH)... IIHA A18d o
AN & E ....(AYT)... TJIRHA ATES 7 ITd] TSHHE fha € ....(aaaem ). MR.

CHAIRMAN: Could you please allow the hon. Leader of Opposition to proceed?
...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: Under what rule it is being discussed? ...
(Interruptions)...

SHRIMATI SUSHMA SWARAJ: With the permission of the Chair.
..(Interruptions)... This is the rule.foTRaa & feam & (TaY)... T8 IRy 5aH forar &
..(TAGT)... 394 foiRad 4 &A1 2 ....(JGYM)... With the permission of the Chair. T8
qaj .. (E?:I—CTHT;T) . Wﬁ foTRaT & matters to be raised with the permission of the Chair. ?Tf'{%’"f
A ....(au). .

7l T, EGATIeTAT : FHTULT Sfl, 3R 37U I &1 T8l A Sl 78 & 59 Aad 4
. (FAYF)... 9 IS B BRATS HH I bl © ... AUM)... TS bl dRATS I
AG B ....(AFLH)... 3MIDT S S T8I AT ST I&T & G A .....(GET)...

MR. CHAIRMAN: Will you please sit down? ...(Interruptions)... Will you please sit
down? ...(Interruptions)... Would the hon. Members please sit down? ...(Interruptions)...
Please sit down. ...(Interruptions)...

SR YA TR TR 99 W STHa= e o1 € ...(aum™)... 3MMIP] SRS 8l
AT R ...(AHH)... S8 a8 forar € ....(@ae ). I8 9fey ....(aaaum ). I8
@l with the permission of the Chair. ...(Interruptions)...

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Is it the way to draw the
attention of the House? You choose some other way. ...(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, they are
questioning your authority. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. Let the hon. Leader of Opposition proceed. ...
(Interruptions)...

SHRI JASWANT SINGH: Sir, the hon. Members had some very serious grievances
when I uttered the words "the hon. Prime Minister". On the 13th of this month, he made
a statement which clarified, according to him, the Government's position which was
refuted the very next day by certain spokesman of the State Department of the United
States Government and altered yet again the next day. I
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think that has led to the moving of Motion of Privilege by certain hon. Members. That's
a different matter. Sir, in between, the hon. the Prime Minister had found fit to let the
country know — and I wonder why he said it — that those who oppose this agreement
are, [ am sorry to use the word, * . That is a very serious issue. ...(Interruptions)...

MR. CHAIRMAN: Please, sit down. ...(Interruptions)... Please allow the Leader of
Opposition to proceed. ...(Interruptions)...

SHRI JASWANT SINGH: Sir, that is a very serious charge to level against those
who disagree with what the Government does. It reflects a certain state of mind. ...
(Interruptions)...

SHRI SANTOSH BAGRODIA (Rajasthan): He has to prove that the Prime Minister
said the word *. ...(Interruptions)... He is misguiding the House. ...(Interruptions)...

37 AT ST (TR YY) : I RIBY, IE PIg TRIDI B ....(FAM)...

ST AT RIS © I ol S8 Hal & UsH R 7 ...(Fad™)... J o01$l &
ursq fafRex &) o8 @ B ....(auM)... I AsT & ugH ey 3 pr w®
. (TALT)...

MR CHARIMAN: Please sit down. ...(Interruptions)...

37t TH. T, AATCoT TRl (3118 9eT) : R, STl § $B Bl © ....(GLTH)..

it HeRTor fsT © AR, AMUDT ITFART | 1 W2 § ....(FFUF)... §1F H e BN
. (FAYT).... STPT AP ....(FGHM)...

SHRI SANTOSH BAGRODIA: He always misguides the House.
(Interruptions)...

7 TH. Q9. JEATferd : Y 1S9 SARAT $ Ul H  ....(@gr)... Y W) IATIHT HET
TEAME B ....(AIH)..

SHRI JASWANT SINGH: Thereafter, Sir, the hon. Prime Minister, in an interview
to a certain newspaper, which gets published from...(Interruptions)...

7t U090, ST : WX, AP A9 JIHT & UTdl & HHR TS Bl AT
feT T BT ORI PR IB T ....(FTHM)... T§ T ....(SIHH)...

MR. CHAIRMAN: [ urge all the hon. Members to sit down...(Interruptions)...
7 U0, SR : ¥, U SHT H¥ aTgH AIRAT o Ul 3 © ....(qaET)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)...

S1LAL H3ATA (AMETg) : AR, T Uel 8199 el Il 18l ... (FGLH)...

* Expunged as ordered by the Chair.
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MR. CHAIRMAN: I ask the hon. Members to sit down please...(Interruptions)...
i} ST YT AT : TR, ABT AN AT ....(TFEH)...

4} .. IEIATICTAT : 3T AT R 3 A HAR ...(FFETH)...

1. &Y. AIAFF : 3T <97 AIB! FIFG ...(FGEH)...

MR. CHAIRMAN: The House is adjourned for 15 minutes.
The House then adjourned at sixteen minutes past twelve of the clock.

The House reassembled at thirty-one minutes past twelve of the clock, MR.
CHAIRMAN in the Chair.

Re. Point of order

SHRI SANTOSH BAGRODIA: Sir, I have a point of order. ...(Interruptions)... Sir, t
have a point of order. Please allow me to raise it. ...(Interruptions)...

SHRI YASHWANT SINHA (Jharkhand): Sir, he cannot raise a point of order in the
Zero Hour. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, I have got the Rule Book. I want to read it for
you. ...(Interruptions)... I want to read it out from the Rule Book for you. Please allow
me. ...(Interruptions)... 1 have a point of order, and I have got the Rule Book.
...(Interruptions)... 1 want to quote the rule. ...(Interruptions)... 1 will also go by the
rules. ...(Interruptions)... Let me read the rule first. ...(Interruptions)... Let me read the
rule for you, Sir. ...(Interruptions)... I have no objection; let him speak. But you should,
at least, know what is the rule. ...(Interruptions)... At least, let me read out the rule.
...(Interruptions)... What he 1is saying is against the rules. Please allow me
...(Interruptions)... I have a point of order, Sir. ...(Interruptions)... I have a point of order
and I want to explain what is my point of order. Please allow me to raise it.
...(Interruptions)... Please allow me to raise my point of order. ...(Interruptions)... Point
of order gets precedence over any other speaker. ...(Interruptions)... I want to make this

point...(Interruptions)... At least, please listen to it before you give a ruling on this.
...(Interruptions)...

MR. CHAIRMAN: If it is not in the Rule Book, it will be ruled out.

...(Interruptions)... Let us simply hear...(Interruptions)... Let us simply hear this point.
...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, he is raising a point of disorder. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, I want to raise a point of order. I want to have a
ruling on that. ...(Interruptions)...

SHRI YASHWANT SINHA: Sir, it is against the rules of this House. He cannot
raise it. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, please allow me to raise my point of order. ...
(Interruptions)...

SHRI YASHWANT SINHA: Sir, he cannot raise a point of order during the Zero
Hour.



